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RAJYA SABHA

Thursday, the 25th July, ig68/yd Sravana,

1890 {Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS

*91. SHRIM. V. BHADRAMT(S : PROF.

SHANTILAL KOTHARI: SHRI A.
D. MANI :

Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that one Shri Trilok
Chand, a Delhi college student, was
apprehended by Pakistani armed forces near
the Wagah border in January, 1966 and was
sentenced by a Pakistani court to two years
rigourous imprisonment for alleged espionage
activities.

(b) whether it is also a fact that the Go-
vernment of Pakistan have refuse to release
Shri Trilok Chand even though the period of
his sentence expired on April io, 1968;

(c) if so, what are the grounds on which the
Government of Pakistan has refused to release
Shri Trilok Chand ;

(d) whether Shri M. L. Sondhi, M.P.,
presented a memorandum to the Pakistan High
Commissioner in India in this connection; and

(e) what efforts have been or are being
made by the Government of India to get
Trilok Chand released from imprisonment in
Pakistan?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) and (b) Yes, Sir.

(¢c) The Government of Pakistan are
insisting on the exchange of Trilok Chandra
against some Pakistani national of their
choice detained in India.

(d) Yes, Sir.

(e) A statement is laid on the Table of the
House.

[25 JULY 1968]

+The question was actually asked on the
floor of the House by Shri M. V. Bhadram.

1—12 R.S./68,

to Ouestions 598

STATEMENT

Strong protests have been made to the
Government of Pakistan against the continued
detention of Trilok Chandra inspite of his
having completed his term of imprisonment in
Pakistan.  The Government of Pakistan had
earlier suggested exchange of Trilok Chandra
against one of two  Pakistani nationals viz-
Ibrahim and Gulz*r-Hussain Shah. They were
informed that Ibrahim had  already left for
Pakistan on st April, 1963 and Gulzar Hussain
Shah, who also left for Pakistan on release in
July, 67, had re-entered India illegally and was
convicted and sentenced to one year's
imprisonment in January '68 and had not
completed his term o. imprisonment. The
Government of Pakistan were also informed
that since Trilok Chandra had completed his
sentence, the question of his exchange with any
Pakistani national undergoing imprisonment in
India should not arise. However, the Pakistan
Government have now suggested the names of
two other Pakistani nationals under detention
in India and the question of obtaining the
release of Trilok Chandra against one of the two
person0 is under consideration. It may be added
that the other person suggested by Pakistan is
under triel on charges of espionage.

SHRI M. V. BHADRAM : Sir, from the
statement it is seen that the Government has
accepted the position of exchanging some
Pakistani prisoner in our country with Trilok
Chand. May 1 know whether it will be
expedited and when it will take place?

SHRI B. R. BHAGAT : Sir, we are doing
everything possible to expedite it.

PROF. SHANTILAL KOTHARI : May I
know when the Government of India made its
first protest about Trilok Chand and secondly,
whether our High Commissioner has got the
facilities to meet Trilok Chand in detention—
although the detention period is over—and find
out what his condition is?

SHRI B. R. BHAGAT : Sir, as soon as we
received the letter from his father, our High
Commissioner in Islamabad took up the matter
with the Pakistan Foreign Office immediately.
As for the cxi.ct date, Sir, I have to consult the
file.

SHRI A. D. MANI : Sir, referring -the trial
of Trilok Chand, may I know from the Minister
whether the Government of India asked the
Government of Pakistan to permit Trilok
Chand to be defended by a counsel of
Government of India's choice
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at Government of India's expense ? When he
was tried in Pakistan, he had no means of
offering  adequate  defence. Did the
Government at that time ask the Government
of Pakistan for permission to engage a counsel
for Trilok Chand?

SHRI B. R. BHAGAT : Sir, he has run his
full term. He should have been released
normally.

SHRI A. D. MANI : I know he has run his
full term. The point is, at the time of his trial,
he must have wanted a counsel to defend him.
At that time, did the Government of India
move the Government of Pakistan and ask

them to permit a counsel to be engaged for

Trilok Chand at Government of India's
expense, for when he was captured and tried he
did not have adequate defence?

SHRI B. R. BHAGAT ; Sir, the matter was
not known. The boy suddenly disappeared and
his father came to know that he was in jail in
Pakistan when he received a letter from the boy
from Lahore Jail stating that he had as gone to
Anmritsar and while walking along the border,
he was cought by Pakistani forces and lodged
in Jail. Neither did he ask for help nor was it
known even to his falher.
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SHRI B. R. BHAGAT : Sir, what charges
were levelled against him in the trial have not
been communicated to us till to-day by the

Pakistan Government in spite of our repeated
requests.

SHRI A. D. MANI : Did you ask for
it ?

SHRI B. R. BHAGAT : At one time when
some official from our mission talked to the
Pakistan Foreign Office, the Director said that
the boy was convicted for unauthorised entry
into Pakistan without a travel document,
although the official in Pakistan Foreign
Office indirecly hinted that the boy was also
suspected of having indulged in espionage
activities. That is the only thing they have
said. But the charges have never been
communicated to us in spite of our repeated
requests.
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MR. CHAIRMAN : You have put your
question. ~ Mr. Rajnarain.

SHRI SUNDAR SINGH BHANDARI; But, Sir,
my question has not been fully answered.
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MR. CHAIRMAN : You have put the
question.
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MR. CHAIRMAN : 1 want the hon.
| Member to hear what he says. You have put
| the question. Let him reply.
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SHRI S. SfMARISWAMY : Sir, I would
like to know whether any officials of the High
Commissioner's office had made any attempt
to meet this boy.

SHRI B. R. BHAGAT : Yes.

SHRI S. S. MARISWAMY : Would the
hon. Minister give us the details of how he met
him and what was the conversation that took
place? Could he give us some details ?

SHRI B. R. BHAGAT : When the two
officers of the Indian Mission in Pakistan
visited the Bahawalpur jail, they were told by
the boy that he was sentenced to two years'
imprisonment and he was due for release on
the ioth of April, 1968.

SHRI S. S. MARISWAMY : Subsequent to
this did the official contact the highest
authorities in Pakistan for the immediate
release of the boy ?

SHRI B. R. BHAGAT : Yes, not once, not
twice but in the last two years we have been
making repeated efforts for the release of the
boy.
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*g2 [Transferred to the 6th August, 1968]

NUCLEAR NON-PROLIFERATION TREATY

#93. PROF. SHANTILAL KOTHARIF:
SHRIR. P. KHAITAN : SHRI M.
N.KAUL : SHRI JAGAT NARAIN
: SARDAR RAM SINGH : DR.
(MRS.)) MANGLADEVI
TALWAR :

Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that the Government
of India have told the United Nations

TThe question was actually asked on the
floor of the House by Prof. Shantilal Kothari.



